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BEFORE THE HON’BLE NATIONAL GREEN T|
PRINCIPAL BENCH AT NEW DELHI "\

>
0.A. NO. 434!

IN THE MATTER OF:

DAVINDER PAL SINGH

STATE OF PUNJAB

011JAN 2025

VERSUS

2

6F 2023

...APPLICANT

....RESPONDENTS

COMPLIANCE REPORT FILED ON BEHALF OF RESPONDENT

NO. 2

I, Rajat Oberoi, Commissioner, Municipal Corporation, Patiala do hereby

solemnly affirm and declare as under: -

1. That this compliance report is being filed before this Hon’ble

2

Commission in compliance to the directions passed by the Hon’ble

Tribunal vide order dated 07.08.2024.

. That the total daily waste generation of Patiala city is 219 Tonne per Day

(TPD)(as on 31/12/2024) and the processing capacity of Municipal

Corporation Patialapresently is 195 TPD. The bifurcation of processing

of waste is in tabulated form as below:

FWaste Category Waste Generation Processed Waste sent to
(TPD) (TPD) dump
Wet waste 133 121 (90%) 12 (10%)
Dry waste 86 74 (86%) 12 (14%)
L Total 219 195 (89%) 24 (11%) J

3. That the Municipal Corporation Patiala generates 133 TPD of wet waste

and out of this 121 TPD of wet waste is being processed in different

manner. The details of processing of wet waste in tabulated form is

asunder: -
Category | Generation Processing Type Processed | Waste
(TPD) sent to
dump
Compost Pits 32
Cattle Feeding (Gaushala) 4
Haisekiold Cattle Feeding (Stray) 2 g
Wet Waste composter 5
Windrow Composting at .
55
Dump i
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U
Onsite
BWG 8 _
Piggery
Compost Pits
Cow Dung 12 Windrow Composting 6 0
Making Logs 1
Horticulture 0.5 Almoding 5o Wmdrow 0.5 0
Composting
Non BWG 6.5 Piggery 2.5 4
Total
)
| Waste 133 il 12

4. That the Municipal Corporation Patiala generates 86 TPD of dry waste
out of which 74 TPD of dry waste is being processed by Municipal
Corporation Patiala in different manner. The details of processing of dry

waste in tabulated formas under:

’—Category Generation Processing Type Processed | Waste sent to
dump
] Singla Traders /Junk

Household 67 A——— 60 7

BWG 4 BWG/Junk Dealers 4 0

Non BWG 15 Junk Dealers 10 5
Total

g

Waste 36 74 12

5. That the Municipal Corporation Patiala has executed an agreement dated
16.01.2024with IPCA (Indian Pollution Control Association) an NGO to
setup a processing plant of 5 TPD wet waste processing and 5 TPD for
dry waste at Focal Point, MRF Centre. The NGO is processing the wet
waste at the Focal Point MRF Centre. The copy of agreement dated
16.01.2024is attached herewith as ANNEXURE R-2/1

6. That the Municipal Corporation Patiala has executed an agreement dated
16.01.2024 with IPCA (Indian Pollution Control Association) an NGO
for setting up recycling plant of Multiple Layer of Plastic (MLP) with the
capacity of 8 TPD.The plant is operational at Focal Point Patiala and is
processing 8 TPD of dry waste every day. ANNEXURE R-2/1

7. That the Municipal Corporation Patiala has executed an agreement with
IPCA (Indian Pollution Control Association) an NGO to setup 40 Aero
bins for processing of wet and dry waste with capacity of 400ltr at 10
gated localities in the Patiala city. The NGO has set up the 40 Aero bins
in different colonies of the Patiala City. List of the Colonies is attached
herewith as ANNEXURE R-2/2
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of 10 years w.e.f from 09.10.2018. The work is being ex?cmga by the
agency whois collectingsegregated wet & dry waste from the households
and the agency is charging user charges from the households as fixed by
the General House of the Corporation. The copy of work order is being
annexed herewith ANNEXURE. R-2/3

9. That the Municipal Corporation Patiala has resolved vide resolution
bearing No. 494 dated 21.6.2024 to allot at least two acres of land at the
existing dump site and electricity connection for the operation of
machinery of recycle of the recovery facility for setting up 100 TPD
waste processing plant, the same agency responsible for door-to-door
collection of Municipal Solid waste. The copy of resolution dated
21.6.2024 is attached herewith as ANNEXURE. R-2/4

10.That the Municipal Corporation Patiala had floated tender for the setting
up Compressed Bio-gas (CBG) Plant of 100 TPD capacity at Village
Dhudhad and the bids for the tender have been received which is further
sent to Government for its Technical vetting. The land has already been
arranged. However, the Government is also in talks with the 2 Public
Sector Undertakings (HPCL & GAIL) for setting upCBG plant and the
Municipal Corporation has given the details of infrastructure required of
setting up CBG plant.Copy of letter dated 30.10.2024 is attached as
ANNEXURE R-2/5

11 That the work of bio-remediation in phase-I of 1.76 lakh MT of legacy

waste at Sanauri Adda DumpSite was conceived under the SBM in 2020.

—~

After completion of all processes, work order was issued to M/s

W Akanksha Enterprises vide no. 149dt. 28.07.2020 for an amounting of
Rs.6.86 Crore. The agency bio-remediated 1.76 lakh MT of legacy
waste which is converted into park (Photograph annexed as Annexure R-
2/6).Now, the work of bio-remediation has been completed by the
company at the site.
12.That in phase -II an estimate amounting to Rs. 4.56 Cr. has been prepared
by the office of deponent to remediate the quantity of 1.43 lakh MT (till
today) of legacy waste. The tenders for the work have been allotted to the
successful bidder named M/s Sagar Motors vide work order bearing No.

1176 dated 13.09.2024 and the agency is processing the remaining legacy
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waste at the dump site and the work is likely to be completegiS \e&eﬁ
[
30.06.2025. Copy of the work order is annexed here

ANNEXURE R-2/7
13.That the answering respondent has diligently complied with all the
instruction/directionsset out by the NGT/Punjab Pollution Control Board

Patiala.
14.That the answering respondent has diligently complied with all the

instruction/directions set out by the NGT/Punjab Pollution Control Board

Patiala.
15.That it is humbly submitted that Municipal Corporation Patiala is fully

committed to comply with the provisions of Solid Waste Management

%él/w‘v[

DEPONENT

Rules 2016 and NGT guidelines.

VERIFICATION
Verified at on that the contest of the above

compliance report in so far as they relate to factual position are true upon the
information derived from the official record and is so far as they relate to the

&

% % g; legal submission are true upon the advice received and believed by me to be
< § a true. Rest is by way of submission before the Hon’ble Tribunal.
Pl (
° _ g
TSR gy uB (et
iy DEPONENT
45 g7 s
© o :
. tc:[ E € oot fin, that dhe .above ja_}_z-lll;e itis E;de 0is &t s
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ED 6 has bs;;:( certified by......) LA XS LG f
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MEMORANDUM OF UNDERSTANDING
Retween
Municipal Corporation Patiala
And
INDIAN POLLUTION CONTROL ASSOCIATION
On
PROPOSAL FOR INSTALLATION OF COMPOSTING MACHINE AND OPERATING
10 TPD WASTE AT MRF
AND DECENTRALIZED SOLID WASTE MANAGEMENT SYSTEM IN PATIALA

This Memorandum of Understanding (MOU) establishes a non-financial
partnership between Municipal Corporation Patiala and IPCA (referred as partners

(= 9 1 e
hereon) on...L6........ day of January 2023, for each partner to share their respective
strength in order to achieve the following objectives.

1. Objectives and Roles of both parties
The objective of this partnership will be to:
2.1 Installation of composting machine and operating 10 TPD waste at Material
Recovery Facility in Patiala, Punjab
2.2 To set-up a Plastic Recycling Facility in Patiala, Punjab (will be set-up up
[PCA using its own resources/land/ expenses etc.
2.3 To execute decentralized organic waste management system at 10 gated
residential societies in Patiala.
2.4 To develop and disseminate knowledge products like SOP Toolkit for MRF
development based on the learning’s from project
2.5 To organize city level panel discussion/conference.
2.6 To execute massive [EC and Branding Campaign
A Material Recovery Facility (MRF) is a structure which is developed to receive, sort,
process, and store recyclable materials that is transpbrted and marketed for turther
processing. The key function of the MRF is to recover maximum quantity or
recyclable waste. Under this project, IPCA have proposed to install the composting
machine and operating MRF with capacity to cater 10 TPD of solid waste. The
tentative site of this MRF would be Focal Point, Patiala, where there is alreadv an
existing MRF. The existing MRF would be upgraded into a semi-automatic MRF
which will be furnished with machineries to process wet waste and prepare dry
waste for recycling. The MRF will receive both dry and wet waste which will be
unloaded at the tipping floor having hopper with conveyor. This waste will reach to
the segregation platform where workers provided by IPCA will sort dey (paper.
plastic, cardboard, metal, glass, etc.) and wet waste. The wet waste will be processea
into rich compost with the help of a mechanized composter and dey waste ke
plastic, cardboard, shall be baled and to be handed over to MC Patiala tor reaveling
Machineries & equipment to be installed at the Material Recovery Facility:

I Vertical Hydraulic Baler with 200 kg per hour capacity (=)
i, Segregation conveyor with hopper and tipping tloor (1)
i, Mechanized composter (5T1D) (1)

V. Curing set-up along with conveyor (1)

v, Weighing scale (1)

vi. Fire extinguishers (12)

A« one of the project’s deliverables, IPCA will be tnplementing decentralised sohid
waste management at the identilied gated residential socteties (vecommended by
Municipal Corporation of Patiala) under which IPCA will install 4 on-site composters

(A ohins) per society. QELH
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Machineries and Equipment to be installed in the pgated societies
i. Aerobin (400 L): 40 in nos.
il One time Tools & Equipments for the operators
ii. Construction of Base for 40 Aerobins
iv. Cocopeat and bio-culture (per month)

To achieve the above objectives for Waste M

anagement 1IPCA under this MOU with
Municipal Corporation Patjal

a, will ensure key deliverables under the project as

following:

1. One Material Recovery Facility (MRF) of Capacity 10 TPD catering to 6-7 TPD
organic waste ‘{t‘o be processed into compost using Organic Waste Convertors)
and 3-4 TPD of dry waste (to be handed over to MC Patiala for recycling)

2. Ten gated residential societies having 40 on-site tomposters (Aerobins) to
cater approximately 18 MT of organic waste per month.

3. A knowledge product, toolkit on SOPs for developing Material Recovery
Facilities, to be released with the support of Ministry of Housing and Urban
Affairs (MoHUA).

4. Astate leve] conference/Panel discussion with key stakeholders.

5. Establishment of supply chain for different waste commodities.

6. Developing the market of plastic.recycled products.

&

IEC material (Documentari
advocacy, pamphlets etc).

8. Door to door collection will be done by waste collectors of gated societies and
segregation of waste will be done by IPCA at MRF Center; they will be provided
training and support by IPCA to treat the kitchen/ organic waste in Aerobins,
The compost generated from Aerobins will be used for landscaping in their

es, FM Campaign, awareness videos, social media

premises.
2. Monetary Support
i IPCA shall not seek any monetary support from Municipal Corporation

Patiala in the implementation, and shall arrange its own resources. Municipal
Corporation Patiala would however, provide space for Installation of
composting machine at Material Recovery Facility (MRF) Centre in their
existing Material Recovery Facility (MRF) at Focal Point, Patiala. Further,
Municipal Corporation, Patiala may provide guidance for developing
Information, Education, and Communication material to [PCA for the
dissemination of required knowledge, information, and branding about
project in the community.

2. Municipal Corporation, Patiala will not support the project financially,
Moreover it shall not have any liability towards Implementation of the
project.

3. Municipal Corporation, Patiala shall never be involved in any legal/ or court
cases during or after the project.

4. There will no financial burden on Municipal Corporation, Patiala for running

this project or any ancillary expenses incurred by [PCA. All the expenses toi
running this project is to be incurred by [PCA.
That Municipal Corporation, Patiala will not be responsible for any vicarious
liability of any work done by the any employecs engaged by the IPCA for this
project. IPCA can be held liable for the unlawful actions of an employee, such
as harassment or discrimination in the workplace. IPCA can also be held
liable if an employee operates equipment or machinery in a negligent or
inappropriate manner, which-results in damages to property or pt‘l'::lml‘li
injury. In case of any damage to MC Property that is to be recovered from
IPCA. _ ;
6. In case of any dispute the Commissioner, Municipal (Iurporrttu)n, Patiala will
be the sole arbitrator and his decision will be tinal and binding upon the both

L

mrties, _ . e
7 'I[“ln! it the Municipal Corporation, Patiala intends to use the space given to
IPCA for installation of machioe tor any public purpose or project lilk‘H:lﬂLr\; e

{L Y e
i’, k‘“iﬁ edetn g \\‘ N
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will have to vacate the place within one month and give the possession to MC
Paliala.
That in case of violation of any clause of this MOU, Municipal Corporation,

Patiala has every right to nullify this MOU and IPCA is bound to shift the
machineries and vacate the place.

[PCA's representative would update the officials of the Health Branch of the
Municipal Corporation, Patiala from time tq time, about the activities undertaken
through this MOU and would take their feedback and suggestions to meet the above
mentioned objective in more meaningful manner.

3.

Roles and Scope of both the part ics

Roles and Scope of IPCA :

1s

w1

6.

5]

Upgrade the existing Material Recovery Facility (Focal Point, Patiala) by
mstalling new machineries like Conveyor Belt, Baler, and Organic Waste
Convertor.,

Depute adequate manpower for the operations of the Material Recovery
Facility. :

Set-up the Plastic Recycling  Facility using its own resources (land,
machinery, tools, labour and others)

Installation and commissioning of the machines.

Internal electricity wiring at the project sites

Pay all license/compliance fees to get the required permission and licenses.
Procure MLP waste and required raw material for its recycling

Sale of the end product i.e. board and utilities products like furniture, bench,
dustbin etc.

Branding of the site

Payment of electricity, water bills and any other expenses.

Purchase 40 Aerobins along with required tools and install at the
recommended gated residential societies,

IPCA shall operate and maintain the Aerobin sites with their own resources
like manpower & expenses etc.

Organize awareness, training, and capacity building program for different
stakeholders for effective implementation of the project.

Timely execution of the activities on ground . ,

Segregation of waste at MRF with its own manpower.

Roles & Scope of Municipal Corporation of Patiala:

Facilitate introductory meetings with the local/ground staff and other
stakeholders.

Permit the implementing agency to upgrade the existing Material Recovery
Facility (MRF) at Focal Point, Patiala, into a 10 TPD MRF with required
modifications as per the set objectives of the project proposed

Identification of the 10 residential societies for implementing decentralized
Solid Waste Management System and facilitating the implementing agency in
obtaining requisite NOC’s.

Assistance in sourcing waste for Material Recovery Facility

Support in executing the Information, Education and Communication (IECY
campaign in Patiala '

Facilitate disposal of inert waste from the Material Recovery Facility.

General Provisions
The participants enter into this MOU while wishing to maintain theitl" own
separate and unique missions and mandates, and their own accountabilities.
Unless  specifically  provided  otherwise, the cooperation amony the
Participants as outlined in this MOU shall not be L'(!I\Stl'iltj‘kll;l“‘a‘ i Feg;ll entity m"
personality. Each Party shall accept tull a.ml sole l't,‘.:-:p(..)li}il‘l)l|lt_\r" tor any and al!
expenses incurred by itself relating to lh~:s MU_U. f\I‘nlhmg l.“.thm f\:ltﬁ)ll .N:!I:IF! be
construed as an exclusive working i‘t'i;lll(lllshllp. E-hc !‘;1;’t1‘c1;);1f1t}, s;?msm:zu:\
acknowledge that thus MOU is not an obligation ’ol‘. rt!n‘d.tz. ‘nm duu} IT
constitule o legally binding comnmitment by any p;‘“-um‘,\n create any ;'lﬁi"l WS
in any third parties.

ave 3 ot 4 E
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Nothing in this MOU shall be construed as interfering in any way with any
separate agreements or contracts entered into by or among the Par ticipants
in their individual capacities cither prior or subsequent to the signing of this
MO,

This project shall be initiated as a pilot project, serving as a preliminary
model to access feasibility, effectiveness and potential scalability before any
broader implementation is considered.

A This pilot project shall be valid for one year, start from its commencing date.
However, the Participants may decide in writing prior to its expiry to extend
this period. In addition, this MOU may be modified or amended if the
Participants agree in writing,

5 should IPCA’s work be deemed unsuitable, Municipal Corporation, Patiala
will regard it as a waste of CSR funding and forward the issue ta the
Government of India and SBI card.

6 Municipal Corporation Patiala is acknowledged as the principal governing
authority for this MOU, retaining the explicit right to exercise its revocatior

right at any time without prior notice to any party.,

7. IPCA shall not hold any exclusive rights under this MOU; similar work
opportunities outlined herein will remain open and accessible to all qualified
entities, ensuring fair and competitive participation.

8. During the tenure of this project, IPCA shall not damage any moveable and
immoveable property vesting with the Municipal Corpomti(m, Patiala.

f\} £ o Ml >l
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l!:iux_nmpa\ Corporation A§hlsh Jain i‘*'\‘ﬁ\_,,»;/ 7

atiala Director N
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Wunicipal Corporation, ?dtiala (IPCA)
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- DETAILS OF THE ALLOCATION OF AEROBINS TO EACH GATED SOCIETY IN PATIALA

SR. NAME OF THE Total No. of Flats (N) Total no. Flats No. of Aerobins
NO. SOCIETY Occupied at provided on the
| present/ total no, basis of One
of families residing Aerobin for
\ (n) every 25 families
| 1 (n/25)
|1 ‘ Garden Heights, Near Focal 130 106 4
(A Point. Bypass Road
2 Ambey Apartments , Sai 150 130 4
Market
\
|‘ 3 Phulkian Enclave, Near 300houses 280 4
‘, J Tripuri
\—i ' \ Sarup Towers, Sullar Road 68 64 2
‘ |
3 ‘ Gokul Towers . Between 65 60 2
| Lower Mall and Upper Mall
Road
| City Center, Bhupindera 84 T3 3
1 Road
7 | Sweet Home Apartments, 25 24 1
\ l I'l Road
'8 Sardar Patel Enclave . 55 48 -
| { IChalsa College Road
‘T) Patiala Heights 150 120 -
L1(} Em ernment Mohindra 4
College
— - N
= o\\\
\':‘ Ob\{l'ce‘ e e ‘a“a\a
et A GO =
w\ﬁp}ﬁw
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ELEE) EILEGTS i B - L. S
OFFICE OF COMMISSIONER MUNICIPAL CQRPORAT!ON
Telephone no. 0175-2311326 E-mail: cmc_patiala@yahoo.com
wrieH &.46
HI™ & 494
femr.-

Proposal for establishment of centralization recovery facility.

felge melgg Iz fiy 1n reference to the subject cited above a PUC has been received from

M/s Hari Bhari Recyclable Pvt. Ltd. regarding proposal for the establishment of centralized recovery }f;aclzillfg ;8
address the challenges faced in the solid waste management in Patiala city. The agency has proposed to han
MT of mixed waste daily, funding the initiative entirely with its own financial resources, including the necessrari’z
machinery and manpower. The key demand to complete their commitment is 2 acre land for the settin gup 91‘ recyc
recovery facility and additionally they are demanding the monthly electricity expenses necessary for BPErAS.

It is submitted that the work of “Door to door collection of solid waste and transportation 05 the
Same by using closed body vehicle with tipping arrangements including labour in accordance with SWM rules 2016
up to established secondary points and recycle recovery centre in Municipal Corporation Patiala.” was allotted to

M/s Hari Bhari Recyclable Pvt. Ltd., Noida vide office letter no. MCP/CE(HQ)/2018/277 dt. 09.10.2018 for the
duration of 10 years from the date of allotment,

The scope of work of this project was as below: g

2. Door-to-door coliection of segregated (wet and dry waste separately) Municipal Solid Waste (MSW) on 2 daily
basis and transpertation of Dry waste to the designated Recycle recovery Centres ( Designated Recycle recovery
Centres will be set up by the successful bidder on the land given by the MCP} and transportation of Wet \fvaste
to established seconcary location points (secendary points location and type of storage equipments established
or to be established under Separate project.

b. If there is no storage equipment unit established at secondary points, the wet waste shall need to transfer from
Auto Tipper/Hooper/ push card/fricycle into refuse Compactors of the MCP or directly to dumping site so that
waste can be transported more economical, efficiently over long distance as per place and time fixed by MCP.

¢ Setting up of One Recycle Recovery Centre’s for dry waste on an average every 15 Wards on land given by the
Municipal Corporation Patiala.

d.  Collection of MSW from the bulk generators and its tran

points &amp; recycles recovery Centres on a daily basis. Dry waste will be transferred to the designated
Recycle recavery Centres to be set up by the successful bidder and wet waste to established secondary location
points as per the provisions of Clause 14.1.2 of bid document in the defined area,

e. The bidder will be at liberty to sell any dry waste collected; non sellable dry waste should be transported to
recycle recovery centre or transfer from Auto Tippet/Hooper/ push card/tricycle into refuse Compactors of the

MCP or directly to the dumping site so that waste can be transported more economical, efficiently over long
distance as per time and place fixed by MCP.

f. All the transportation vehicles/Equipments required from do
established secondary points and Recycle recovery Centres sh

sportation to designated established secondary location

by MCP from time to time.
Inaddition theclause 14.1.6 (B) of the RFP states that “Munic

responsible for providing the land for establishment of
may read along with the clause 14.1.6 (C) of RFP “after
the successful bidder, to carry out all the civil work ;

ipal Corporation Patiala will pe

recycle recovery centre gn average every 15 wards™Which

In this proposal the Municipal Solid waste may be managed centrally

Salient Features of the work:
¥ The agency shall be responsible to
from 50MT to 100 MT per day within four monghs

: after the approval of their proposal
5 The agency shall be responsible to compiete the ciyij work, supply Ens?allgtio?: c issioni
operation of whole machinery. , SRS
5, Municipal Corporation shall be responsible to aljor 2
e el i iy acre of land to the agency for the setting up of

4. Municipal Corporation Patiala shall be responsible to :

3 S supply the raw m : .
centralized recovery f'acahty_ till the operations of the npfwy CBG plan?tce)?i]iggsgld Waste material) to the
contract or whichever s earljer. € expiry of the existing
The agency shall be responsible to deposit the additiopal bank guarantee amounting to Rs. | |

S. | lac.
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& The agency shall be responsible to submit the design of design of centralized recover facility before the
mstallation of machinery., ‘

3 The agency shall be responsible (o construet kachha or pakka structure for the establishment of centralizeq
recovery faciliy with own financial resources with the prior approval of the competent authority.

8 All the clauses fermsand conditions of the existing contractshall be applicable on this work.

9. Phe agency shall be responsible for the maintenance of machinery during operation at the centralizeq
recoven taeility. ‘ ‘ -

i) ‘The ngeney shallsale the product produced from the centralized recycle recovery facility subject to fulfil the
norms ixed by Government, » . | |

H Phe ageney shall be responsible to maintain the record of total production of material and their sale.

1’3‘ The ageney shall be responsible to obtain the authorization certificate from the PPCB to run the centralisag
recovery facilin. . ‘ N . |

13 Municipal Corporntion Patiafa will bear the monthly electricity bills for the operation of centralized
recavery tacility, - -

14 Municipal Corporation Patiala shall not be responsible for the loss of raw material (solid waste material) to
be supplied w centralized recovery facility in the wake of new CBG plant.

15, Tool, plant, machinery and shed shall be the property of agency till the expiry of existing contract.

i If the agency deliberately stop the operation of the recyclable recovery facility without assigning any

reasons betore the expiry of contract period, the whole machinery will be forfeited and the proceeding of
black lsting will be initiated.

17, Ay origimal proposal of the agency was S0MT and MCP proposed 50-100 MT. So, it is advised to execute
fresh agreement with the agency after the administrative approval of the proposal.

18 The agency shall be responsible to submit the fresh bank guarantee amounting to Rs. 2.00 lac for the of rest
of the period of existing contract.

Recommendation: -

1t is recommended to allot at least 2 acre land at the existing dump site and electricity connection
for the operation of machinery of recycle recovery facility. The maximum limit of electricity bill will be 2.5 lac per
month in case of S0 MT and Rs. 4 lac per month for 100 MT. This work will be considered as part of existing
contract of Hart Bhari Recyclable Limited allotted vide letter no. MCP/CH(HQ)/2018/277 dt. 09.10.2018.

W afHEsT 7 & i 20.06.2024 § I & IgBHs At g 3me < yeadt it
g 37w Igdue S & e ¥ frarch o

mmammm(mW)eﬁmﬁw%ma
MCP/CH(HQ)2018/277 dt. 09.10.2018 o< RF3 a2 33 & HIW 991 &5 T58T S Proposal for establishment
of centralization recovery facility ‘5’} yErsal 2 war 939t
ener.-

n@?m§fewa@3@éa@maﬂa%eﬁféaéﬂwwq@éﬁﬁgaﬁ:
MCPCH(HQ)20187277 dt. 09.102018 It R¥3 @ 3 =& Proposal for establishment of centralization
recovery facility €t fafor &gt 9t 9y

aH YAHE € feerg i O I &
SRS

AgEHs o A WERS YT I
o

N

AR
21.06.2024

243



‘%:f@::ﬁd f“)dld [Sa uiém*gl

‘w0t MUNICIPAL CORPORATION PATIALA

"'_-7." ¥ ’ ‘ " p
No...|BY2 IR t¢ dated .. mgff?g:;‘w

Suby- Setting up of proposed Compressed BioGas (CBG) Plants by HPCL and
GALL in Mohadi & Patiaia Corperation.
Rt Viemo no.- PMIDC/SWM 2024/7378-79 di 16-10-2024,

rding subjeet through fetter bearing reterence cited

mumeipal corporation Patada for tultiiog

above i 1s slated that the conlirmabion (1rem

requirements as per letter is as Tollowng:

| Land requivements - As demanded [0-acre land purcel is available and as discussa
duiri it at site the electricity hine and electrie poles will be get shifted outside
required tond parcel by MU Patiala from the Electricity departinent

3. Infrastrueture weedss I s stated tha black top road 1s avaluble up to site

T reteh would be needed 1o be consteucted torconnect plant to the sad

ith, constructed by 1“[9 ol

3. Utility connections:- 1L is informed that clectricity connections will be made avalabl

plant as per requirements laid by the company. Ay fees or expenditure for
clectrictiv connections will be borne by the company. Regarding water contiectiol

ed 1hat ether waler source excoptl groind Walel in gvailible at site 1he reyu

N use ol gro pelwater will by n ade ay ailable h} M Patida and COLE I

{
stal | tubewell as per their requirement on their own expendity
4. Segregated waste Requirementsi- I is stated that 100 'l'i"i') of scgregated oz
vaste will be supplied up to the CBG plant site,
at the carliest as possible

+O Pegiestad y pinde that turther coftsiicalioedl 40g) BE Prow
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ANNEXURE-2/7

MUNICIPAL CORPORATION PATIALA

DETAILED PROJECT REPORT

for
Bio Remediation of Municipal Solid Waste
at
Dump Site Patiala

Municipal Corporation Patiala,
Moti Bagh Patiala-147001
(Punjab)

e-mail:
cmc_ patiala@yahoo.com
semcpta@gmail.com
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GENERAL INFORMATION

Introduction

Municipal Corporation Patiala is generating approximately 140 MT of municipal solid
waste (MSW) per day, of which approx. 90% of waste is collected and is disposed in the open
dumpsite, which spreads in an area of about 5.56 Acres. Currently, Municipal Corporation
Patiala disposes the waste generated at the said disposal site. This site is operating for the last
approximately 20 years. This site is still operating and receiving waste from all over Municipal
Corporation Patiala area. The dump site is located at around 10 km from the city and is in
operation for more than 20 years.

The remediation of municipal solid waste at dumpsite phase-I est. cost Rs. 6.86
cr was allotted to M/s Akanksha Enterprise in 2020 vide letter no. 149 dt 28.07.2020, the
company was given time period of twenty two months to remediate the garbage of quantity 1.76
lac tonne from the dumpsite situated and sanouri adda Patiala. The company has remediated 1.5
lac tonne of garbage and remaining 26000 tonne is currently under process by M/s Akanksha
Enterprises. Due to floods in Patiala in year 2023 and closure of MRF centers by public, there
were challenges with waste management and processing garbage of the city was directly sent to
dumpsite at sanouri adda Patiala for disposal. Due to daily influx of waste is coming for disposal
at dumpsite, hence new estimate for Bio-Remediation of municipal solid waste at dumpsite
Patiala-Phase 2 has been framed for amount to Rs. 456.24 lacs of quantity of 1.43 lac tonne of
waste. The estimate has been prepared on the total station contour survey and calculations are
based on mixed type of methods such as CAPEX and OPEX. The machinery will be provided
on the CAPEX mode and the Concessionaire will provide the operation services. The new work
has been allotted to M/s Sagar Motors vide work order no. 1176 and dt 13.09.2024. Bio-
remediation of the legacy waste at dumpsite is currently under process by M/s Sagar Motors.

Need of Dumpsite Remediation Project

The current disposal site at Sanori Adda, Patiala is under environmental threat both physically
and socially. It has been necessitated to reclaim the land from the legacy waste and make the
land suitable for MCP to initiate any urban infrastructure project. In line of this, Municipal
Corporation Patiala may alternatively reclaim maximum land out of this disposal site and then
plan to set up an engineered sanitary landfill for the processed inert safe disposal / placement.

2|Page
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Provisions of SWM Rules, 2016:

The Government of India has notified the Solid Waste Management Rules (SWM) Rules, 2016
for proper and effective management of municipal solid waste (MSW). Under the SWM Rules,
2016, following provisions have been made to manage old dumps of MSW.

Rule 15 - Duties and responsibilities of local authorities and village Panchayats of census
towns and urban agglomerations. - The local authorities shall,-

a) investigate and analyze all old open dumpsites and existing operational dumpsites for
their potential of bio-mining and bio-remediation and wheresoever feasible, take
necessary actions to bio-mine or bio-remediate the sites; 10

b) In absence of the potential of bio-mining and bio-remediation of dumpsite, it shall be
scientifically capped as per landfill capping norms to prevent further damage to the
environment.

c) The by-laws shall apply to every urban local body, outgrowths in urban agglomerations,
Cantonment boards, Panchayat, Industrial and Institutional Townships, railways and
defense establishments

d) Further, provisions under Schedule I (j) are given below:-

Schedule-I Closure and Rehabilitation of Old Dumps- Solid waste dumps which have reached
their full capacity or those which will not receive additional waste after setting up of new and
properly designed landfills should be closed and rehabilitated by examining the following options:

a) Reduction of waste by bio-mining and waste processing followed by placement of
residues in new landfills or capping as in (ii) below.

b) Capping with solid waste cover or solid waste cover enhanced with geomembrane to
enable collection and flaring / utilization of greenhouse gases.

c) Capping as in (ii) above with additional measures (in alluvial and other coarse grained
soils) such as cut-off walls and extraction wells for pumping and treating contaminated
ground water.

d) Any other method suitable for reducing environmental impact to acceptable level.

METHODOLOGY:

Patiala dumpsite will be cleared/treated through the treatment & disposal of Legacy MSW by Bio-
remediation and Bio-mining. The total station survey of dumping site has been carried out prior to
the start of the project.

Bio-remediation & Bio-mining of Old Municipal Dumpsite:

The excavation of old dumped waste and make windrow of legacy waste thereafter stabilization of
the waste through bio-remediation i.e. exposure of all the waste to air along with use of composting
bio-cultures, i.e. screening of the stabilized waste to recover all valuable resources (like organic
fines, bricks, stones, plastics, metals, clothes, rags etc.) followed by its sustainable management
through recycling, co-processing, road making etc.

J|Page



(The above figure is to understand the procedure of Bio-Remediation. The sives of Trommels may vary as
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Overview of Bio-remediation and Bio-mining of Legacy Waste
Tentative Figure (Flow Chart) for Bio-mining

20
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FOLLOWING STEPS ARE ADOPTED FOR BIO-REMEDIATION OF MSW DUMP:
First Step

The first step is to excavate legacy waste, loosen it and make windrows so as the leachate can be
dried of through solar exposure and all the entrapped methane is removed from the heap. All
biodegradable waste, like discarded food, fruit, flower and garden waste, needs air to decompose it
in an odorless way without producing leachate. So the first step in stabilizing and bringing down
airless legacy waste is to expose as much of it as possible to air Addition of composting bio-
cultures speeds up decomposition and rapidly creates biological heat within the waste that helps to
dry it out and reduce its volume by 35-40%. This happens through loss of moisture and by
decomposition of some of the aerated waste to carbon dioxide and water vapor. This is called bio-
remediation and makes the waste dry enough for screening. Waste is called stabilized when there
is no more generation of heat or landfill gas or leachate, and seeds are able to germinate in it.

Screening of such stabilized waste into different size fractions that would be disposed of
without affecting the environment. Screen sizes. 75 mm, and 25 mm .The finest fraction is called
bio-earth or good earth. The coarsest fraction contains bricks, stones, coconut shells, footwear,
cloth and larger plastics. Density separation helps recover combustibles which can be used (usually
up to 5-10%) as fuel replacement after supplying it to customer requirements. The lighter mid-
fractions are mostly plastics and can be shredded as per industry requirement for use in bitumen
hot-mix plants to make so-called Plastic Roads or as refuse derived fuel for co-processing in
cement kilns. Fractions up to 50mm do not require shredding for use as RDF. The heavier mid-
fractions are mostly stony inert which can be used in the lowest layers of road-making or plinth-
filling or in low-lying areas. Less than 10% of the original waste remains as totally unusable
residual rejects and may remain onsite, either in a small heap or spread to raise the ground level by
a couple of meters.

The land which was hosting waste dump would be fully recovered for alternate uses.

S|Page
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PROCESS OF BIO-REMEDIATION AND BIO-MINING:

Exposing the legacy waste to air to stabilize it has been done. Almost all of them involve
forming the waste into long low heaps of about 2-meter height called wind-rows, to get maximum
surface area to volume. Repeated turning is necessary to ensure that the innermost waste in wind-
rows also gets exposed to air. Usually 3-4 turnings of legacy waste are necessary to stabilize it.

1. Use a Loader/Backhoe to repeatedly loosen the topmost 150 mm layer of legacy waste. Mist-
spray the waste lightly with bio-cultures to control odor and get the decomposing microbes
dispersed into the waste. Hand-pick out large objects like rocks or coconut-shells or long pieces
of cloth. Form the waste into wind-rows using a loader or similar earth-moving equipment.
Turn these wind-rows every 5 days. After 2-3 weeks when the heaps are free-flowing enough
for screening, move the material to multi-deck vibrating screens or to trommels (rotating
cylinders with different size perforations) to get fractions of different size and weight.

2. Use a loader to dig 2-2.5 meter deep trenches downwards from the top of a legacy waste heap at
1.5 to 2 meter intervals. This is a rapid and cost-effective way to slice the uppermost layer into
in-situ wind-rows. Mist-spray the sides of the trenches to get microbes to reach exposed waste
surfaces. Bring down these slices to form terraces and turn one aerated windrow onto another
weekly before repeating the process until almost ground level is reached. Start screening when
waste moisture is low enough.

3. Use a loader to lift legacy waste off the top of a heap and drop it from a height to aerate and
loosen the waste and form 2-3 meter high cones. Mist-spray bio culture on the cones. Every day
or 2-3 days use the loader to lift waste from the cones and drop it back to the same or a nearby
location, to acrate the waste. This is rather fuel-intensive.

4. If waste needs to be moved from one location to another part of the same site, usually the
perimeter, place it in thin 150 mm layers and mist-spray bio cultures. Allow 5 days to aerate

one layer before adding the next one and mist-spraying bio cultures on that also.

5. This is a constantly-evolving field. Hence other cost effective and space effective methods can
also be applied.

6|Page
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TIME SCHEDULE

The time schedule set out in the table below or as decided by the MCP for implementation of the

SWM.
Sr Activity Time Schedule
no
1 First shift 8.00 am to 2.00pm
2 | Second shift 2.00pm to 8.00pm
TIME FRAME
Milestones/Activities to be  performed/
completed Time and Dates

Mobilization of the manpower and machinery,
taking over of dumpsite land from MCP,
excavation of waste, stabilization of waste, One (1) month from the date of agreement
obtaining statutory environmental clearance/
permission, erection of facility

To clear/dispose-off 30% of Waste from the Two (2) months from the Operations Date.
dumpsite

To clear/dispose-off 60% of Waste from the Three (3) months from the Operations Date.
dumpsite

To clear/dispose-off 80% of Waste from the Four and a half (4.5) months from the Operations
dumpsite Date.

To clear/dispose-off 100% of Waste from Six (6) months from the Operations Date.
thedumpsite

Note :- One month period for the mobilization and one month period for the monsoon session is
added for the clearance of dumpsite so total period to clear the dumpsite may be calculated as 7
months from the date of LOI.
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ACTION PLAN FOR 100% LEGACY WASTE REMEDIATION

Total Quantity of Legacy Waste to | Funds L.
100% remediation

be Remediated required Date of Start Remarks
of legacy waste

(in MT) (in Lacs)
Work in progress on site.
Sanori Adda 143135 456.24 05.12.2024 30.06.2025 Windrows are being
constructed by the agency on
site.
BRIEF NOTE

The remediation of municipal solid waste and dumpsite phase-I est. cost Rs. 6.86 cr
was allotted to M/s Akanksha Enterprise in 2020 vide letter no. 149 dt 28.07.2020, the
company was given time period of twenty two months to remediate the garbage of quantity
1.76 lac tonne from the dumpsite situated and sanouri adda Patiala. The company has
remediated 1.5 lac tonne of garbage and remaining 26000 tonne is currently under process by
M/s Akanksha Enterprises. Due to floods in Patiala in year 2023 and closure of MRF centers by
public, there were challenges with waste management and processing garbage of the city was
directly sent to dumpsite at sanouri adda Patiala for disposal. Due to daily influx of waste is
coming for disposal at dumpsite, hence new estimate for Bio-Remediation of municipal solid
waste at dumpsite Patiala-Phase 2 has been framed for amount to Rs. 456.24 lacs of quantity of
1.43 lac tonne of waste. The estimate has been prepared on the total station contour survey and
calculations are based on mixed type of methods such as CAPEX and OPEX. The machinery
will be provided on the CAPEX mode and the Concessionaire will provide the operation
services. The tenders were called for the new work and in the second time bidding, single bid of
agency M/s Sagar Motors was received. After technical evaluation, the financial bid of M/s
Sagar Motors was opened and sent to Chief Engineer, Local Govt. Punjab for comparative
vetting. After the comparative vetting of financial bid by Chief Engineer, Local. Govt. Punjab
vide their letter no C.E.-2024/31136 dt 13.06.2024, the new work has been allotted to M/s
Sagar Motors vide work order no. 1176 and dt 13.09.2024. Bio-remediation of the legacy
waste at dumpsite is currently under process by M/s Sagar Motors. The quantity of existing
waste in this dumpsite has been calculated based on the total station survey undertaken by
MCP.
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